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This is an applicatlon (CA 83/ClV20l6 in CP 108/2013) filed bv Respondent No

1 company to hold Boad l'4eeting and Annual General l'4eeting for the Purpose ot

approving and adopting the accounts of Respondent No. 1 company for the years 2014-

2015 ana 2015'2016. A lurther praver has also been made for appointment of a

2, In the order dated 14.7-2015, a similar prayer was made by nling a slmilar

aoolicdion which was allowed in accordanc€ with the conensus rcached between the

3, We asked the Ld, counsel for the Non_appiicant' Petitioner as to whether the
auditoE Nahta lain and Associates should continue for the PuQo6e of auditing the
ac€ounts of Respondent No. 1 company, the Ld. counsel h.s not 6ised anv objectron.
It has been further stated by Ld. Counsel for the non applicant - Petitioner - that the
15 days' notice of the Boad l'leetng and the AGM be issued alofig witn complete

accounts for the years 2014-2015 and 2015-2016 as perthe r€qlirements of Law
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4. Mr. Saurdbh Kalia, Ld. Couns€lfor Respondent No. l company has readily agrc€d
and has not rais€d any obje€tion to convene the meeting by s€rving L5 days'notice and
tumishing of complete accounts for the yea6 2014-15 & 2015-16 as p€r requirements

5. Therc was then a question of attending the meeting by the Pettioner Oirector
t4r. valerio aoa.tti, who ls t'ased in ltaly. On b€half of the Non applicant - Petitioner,
t has been suggest€d that an Altemate Dircctoy'Nominated Director be permitted to
attend the meeting of the Boad of Dirc.tors, ld. counsel, !vr. Saurdbh Kalia has not
raised any objection to the afo.esaid request and has requ€sted for a rider to tl€ efied
that it wolld be wlthout prejudice to the r ghts of his clients.

6. h view of the above, we dispose of this application as ther€ is consensus
between the Ld. Counsels for the pafties for hodng or Board Me€tiig and AGM by
submitting complete .ecord and by giving a clear notice of 15 ddys and that the
audlboE Nahta.lain & associates would continue to look after the accounts. The€ is
fudier agreement b€tw€€n the parties that the non-applicant - Petitioner - that [1r,

valerio Bozzetti may appoint Altemate Director/Nomine€ Director for any such
meeungs. This is, however, without any prejudice to the rights and contentions or the
applicant - Respondent No, 1.

7. Any objecton to the accounts may be €is€d by the parties and the same shall
be duly re€oded in the minurcs of the meeting,

8. The applications ril€d by the Respondent No. 1 (CA 83/C'Ill20r5) as w€lL as of
the Non'Applicant bearinq CA No. 75lC-1V2016 stand dlspos€d of.

9. In CP 108(ND)/2013, CP 2(NDr2014, CP 141 (ND)/2014, it has b€en reported
by th€ pades that mediatron for setdement of dispute has not succeeded, Thercforc,
the matber n€eds to be adjudicat€d on m€rits.

10. The pleadings in these petrtions are not compl€te. The panies arc ganted six
weeks' time to complet€ the pleadings by exchanging the same b€tween the Counsel
oppolttes so as to facilitate the filing of Rejoinder by the opposite party.

11. Notice ol tlre appication dated 11.7.2016 in CP 21(ND)/2014 (CA s1/PB/2016).
Reply may be filed within four weeks with a copy in advan€€ to the Couns€l opposite.
Rejoinder, if any, be filed within two weeks thereor.

Lst on 27.9.20r6.
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